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PU ORY EMENT
BLIC ANNOUNC
(Under Regulation 6 of the Insolvency and Bankruptcy Board of India (Insolvency Resolution

Process for Corporate persons) Regulations, 2016)

FOR THE ATTENTION OF THE CREDITORS OF VSP UDYOG PRIVATE LIMITED

RELEVANT PARTICULARS —

1. | Name of ICOrporate Debtor Uttoron E"Bineeﬁr_\ﬁ'ﬁ‘d’,'Vﬂ” o — ”» ' B )
Date of lnCOrporat|on of COrporate 18-082009 *_'..—/—”‘ﬁ’" ) '“’"‘I
debtor |

3. Authori.ty. under which corporate | Ministry of Corporate Affairs

debtor isincorporated / registered :

4. | Corporate identity number of

corporate debtor

5. Ad@rgss of the registered office and | Registered Office:

zrelsflpal office (if any) of corporate | 5/8, Asutosh Mukherjee Road, gelurmath, Ho
or Bengal 711202. ]

6. | Insolvency commencement date in | 03.10.2019

respect of Corporate debtor

7. Fstimated date of closure of | 31.03.2020

insolvency resolution Process

8. | Name and registration number of | Name: Mr. Partha Sarathi De

the Insolvency Professional acting as | Registration No.: lBBl/lPA-OOl/IP-P()O623/2017'2018/11079

Registrar of Companies, Kolkata __ ——————— |
U93090WB2009PTC137839

wrah, West

Interim Resolution Professional -
9. | Address and E-mail of the Interim Partha Sarathi De
Resolution Professional, as | Dutta Sarkar & Company, 7 Kiran Sankar Roy Road, Kolkata -
registered with the Board 700001
E — Mail: sarathiparthade@gmail.com 1

10. | Address and e-mail to be used for | Same as given in item no. 9
correspondence with the interim
resolution professional, if different | Email address: sarathi.parthade@gmail.com
from those given at sl. No.9.
[711. | Last date for submission of claims 29" October, 2019

Name the class(es) : NA — as per information available with

12. | Classes of creditors. if any. under
clause (b) of sub-section (6A) of | IRP
section 21. ascertained by the interim

resolution professional

™13, | Names of Insolvency Professionals
identified to act as Authorised | 2.
Representative of creditors in a class 3.

(Three names for each class)
i gov.in/downloadform.html

14. | (a) Relevant Forms and Web link: http://www.ibb
(b)Details of authorized Physical Address: As mentioned agains

representatives //——J

are available at:
—
rdered the commencement of a corporate insolvency resolution process

Notice is hereby given that the National Company Law Tribunal has 0
against the Uttoron Engineering Pvt. Ltd. on 03.10.2019.

1. NA — as per information available with IRP

t item No. 9.

oron Engineering Pvt. Ltd. are hereby called upon to submit a proof of their claims on or before 29.10.2019 to the

The creditors of Utt ' calle
fessional at the address mentioned against item 9.

interim resolution pro
i ther creditors may submit the proof of claims in

i aims by electronic means only. All o m
their proof of cl Yy . o r \ ot oms

all submit
Claimants may download the

by electronic means.
dform.html

The financial creditors sh

person, by post or

www.ibbi,gov.in/downloa
s choice of authorized representative from among

. 12, shall indicate i _
Noil2, the class [specify class] in Form CA.

ted against the entry )
as lis g d representat've Of

i editor belonging to @ class ’
it o ; ntry No.13 to act as authorize

the three insolvency professionals listed against €

submission of faise or misleading proofs of claim shall attract penalties.

| w , ummm-u
Partha Sarathi De ; 3

Interim Resolution professional NO. e
Place: Kolkata Wﬂlﬂm
18.10.2019
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